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MR, SPEAKER: The House stands
adjourned till 2 O’Clock.

18 hrs,

The Lok Sabha them adjouhned for
Lunch till Fourteen Hours of the
Clock,

The Lok Sabha re-assembled after
Lunch at five past Fourteen of the
Clock.

[MR, DEPUTY-SPEAKER in the Chair]

SUPPRESSION OF IMMORAL TRAF-
FIC IN WOMEN AND GIRLS (AM-
ENDMENT, BILL—Contd.

MR. DEPUTY-SPEAKER: We take
up further consideration of the fol-
lowing motion moved by Shri Pratap
Chandra Chunder on the 21st Novem-
ber, 1978, namely: —

“That the Bill to amend the Sup-
pression of Immoral Traffic in Wo-
men and Girls Act, 1956 be taken
into consideration.”

Shri Kodiyan,

SHRI P, K. KODIYAN (Adoor): I
am not very happy over the provisions
of the amending Bill. As many hon.
Members have already’ pointed out,
the amendments suggested do not
solve the problem or even the difficul-
ties that are said to have been met
with during the implemeniation of
the original Act, By this amending
Bill Government pProposes to have
more officers appointed, ang also to
empower the State Governments to
prohibit prostitution in certain areas.

The origina] Act came into force in
1958, Its main object was to prevent
commercialisation of the vice of
trafficking in women and girls. I am
sorry to point out that since the Act
came into force in May 1958, our
experience is just the contrary. The
very same thing which the enactment
wanted to prevent is happening. Com-
mercialisation of this vice of prostitu-
tion has not only been happening
since the enactment came into force,
but it is happening on a much wider
scale,
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Now the basic reason for the preva-
lence of prostitution and for a large
number of girls and women resorting
to this kind of life as has been point-
ed out by the previous speakers, is
poverty that exists in our country. I
agree with them. Poverty is the basic
reason. If poverty is the basic reason
that compels a large number of women
and girls to resort to prostitution as a
way of life, then question arises as to
what has been done in order to re-
move the basic cause. ;That is my
first question.

Unless we tackle the basic problem
of large scale poverty and the ever-
increasing unemployment—according
to the latest information there are
more than gne crores of educated men
in the live registers of the Employ-
ment Exchanges of the country not to
speak to the uneducated and unskilled
labourers both in the urban and the
rura] areas—so long as poverty is al-
lowed to continue and unemployment
is allowed to grow without any check
being put on its growth, I do not know
how this problem of prostitution will
be solved. Now I shouldq say that our
experience has shown that this Act
has only resulted in harassment and
persecution of those people of the
lower,income group who because they
do not have any other resources, per-
force have to resort to such a very
bad way of life,

Prostitution has now assumed new
forms and it has entered higher lev-
eles of society. What is happening in
the commercial world today? Nobody
is caring. Take the posh hotels in our
country. Are the Five Star hotels
running properly? Is it not a fact
that any number of women are avail-
able, of course, on payment of speci-
fic charges in these posh hotels?
What 1 want to point out is that even
the commercial world is using sex
increasingly as a way of making
easy money.

In some of the business establish-
ments and commercial firms, when
people go for placing orders and in-
specting  the articles produced by
those commercial firms, the would-be
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customers are lavishly treated not
only with bottles but also with wo-
men. This has become a practice, in
many places and women and girls
coming from respectable families are
also being used for this purpose.
Therfore the whole way of tackling
this problem is one-sided. The police
officers and other officers who are
entrusted with the task of preventing
prostitution always jump on the poor
people of lower income group and
completely neglect the sophisticated
way of prostitution that has been de-
veloping in our country at an alarming
pace in the commercial world. The
very system in which we live is cor-
rupt.

Those who are having wealth and
wherewithals have devised so many
methods to amass more money and
one of the methods as I have already
pointed out, is the use of fair sex.
Therefore, I @agree with all the hon.
Members who have said that it is a
comprehensive measure that is re-
quired which deals with all aspects
of the problem and which aims at
gradually rooting out the basic cause
for people resorting to this kind of
life.

Yesterday, Dr. Ramji Singh was
véry angry. legitimately angry. He
was impatient; we are all impatient
to see that this evil is put a stop to.
He pointed out that jn Russia there is
no prostitution; in China, there is no
prostitution: in Vietnam also, thereis
prostitution, At the time of the vic-
tory of the Vietnam liberation strug-
gle, when the former capital of South
Vietnam, Saigon, fell, we were told
that there were half a million pros-
titutes in the city and within the last
three years, all these half a million
prostitutes and their children too re-
habilitated. How could they do it?
They removed the basic cause and
provided proper rehabilitation. Re-
habilitation is provided in our coun-
try also. What is the rehabilitation
here? Actually, there is no rehabilita-
tion gcheme. That is my second cri-
ticism of ‘the Bill,
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Only some corrective institutions
are there; some protettive institutions
are provided for. What kind of cor-
rection is being done there? What
kind of protection is being given there?
It was in one of the protective
institutions in Bihar, in Patna, that
one of the Bihar Ministers was alleged
to have entered at the dead of night
for giving protection.

AN HON. MEMBER: To whom?

HRI P. K. KODIYAN: It has be-

come a big scandal

There is no proper rehabilitation of
those unhappy sisters and mothers
who have been forced to indulge in
evil, If other countries, like, Vietnam,
have succeeded in rooting out prosti-
tution, it is because they have succeed-
ed in tackling the root cause of it.
Here, we all talk highly about dig-
nity of human labour, But there is
no opportunity of employment; there
is no opportunity of providing labour
for hundreds and thousands of people.
They have tackeld the unemployment
problem; they have tackeld the prob-
lem of education. Everyone has a place
to live and everyone has a job to en-
gage himself in, Therefore, in such a
society, there is no need for finding
or searching for one’s livelihood
through this kind of trade, flesh trade.
Therefore, I would urge upon the
Government here to provide for pro-
tective measures. Any amount of in-
crease in the number of officers and
ranks also will not solve this prob-
lem. It will only result in the harass-
ment of the poor people in the lower
income group and the higher-ups will
be left out.

With these words, 1 conclude.
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MR. DEPUTY-SPEAKER: Before
I call Mr. Sathe, I want to tell you
that we have exhausted the time that
was allotted for this. (Interruptions)
Mr. Balbir Singh, you will not get
the chance because your name is
fourth or fifth in the Janata List. So,
the question is: whether we should
extend it by at least half-an-hour
to accommodate such of those mem-
bers who belong to the parties who
have not spoken.

SEVERAL HON. MEMBERS: Yes.

MR. DEPUTY-SPEAKER: Now,
Mr. Sathe. Please be brief.
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SHR] VASANT SATHE: (Akola):
Sir, this has been talked about so
long. There are must have been
volumes of books Wwritten opn this.
Great writers have written; Poets
have also said the same thing about
it. And yet this unfortunate practice
continues.

If we really want to do something
drastic about this, then we will have
to go !to the very root of it. The
definiition of the word ‘prostitution’
which has ben put in this Bill, to
my mind, is not satisfactory., What
does the definition clause (f) say?
It says:

“

prostitution’ means that the act of”
female offering her body for pro-
miscuous sexual intercourse for
hire, whether in the money or in
kind and whether offered immedia-
tely or otherwise and the expression-
‘prostitute’ shall be construed ac-
cordingly;”

Now, I would like to know from the
hon. Minigter whether a woman’s
offer of her body or even the parent’s
offer of their daughter in what ycu
sanctify as ‘matrimony’ where dowry
has been paid is a willing consum-
mation? As Bernard Shaw said, mar-
riage, where there is no affection
or where there is no mutuality is
nothing else but a legalised prostitu-
tion. The essence of ‘prostitution’,
according to me, because you are talk-
ing of immeral traffic, is the question
of morality. What ig moral? What do
you consider this coming together of
a woman and a man? I say that hire
and consummation go together for
mutua] happiness, that is the plea-
sure. That is the only moral relation-
ship. Is there any other relationship
in nature? Tell me is there any other
kind? No female will allow a male
even to go near unless the female
desires that consummation, for physi-
cal, biological fulfilment.

Here you are trying to justify as
it were that the moment a woman,
for any other consideration, gives her
body, you say that it is only prosti-
tution. (Interruptionsq. Therefore, let
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us consider this question in a wider
-.context.

When you talk of Soviet Union
or other countries, after the last war,
.in the Western World because of a
large number of young men got killed
and the girls did not have young men
.as their counterpart, girls had no
other option but to go to the streets
.and the whole generation born after
that did not know who their father
was. Why? It is because of this sys-
tem. Everyone has said that here. As
ong as your whole economic and so-
.cia] system is based on the law of
demand and supply—commercial—
everything is for sale in the market—
marketable commodity—you  will
find this phenomenon. There isa
demand for that and remember it is
‘ot necessarily linked with  poverty.
It is wrong to say that prostitution is
‘there only because of poverty. Then
what about the big hotels? What
about the educated women, call-girls,
etc.? Are they poor? It is not because
-of poverty that they are driven to
this act. It is because of the law
of demand and supply which is breed-
ing this sort of corruption. They
have no other alternative because
they cannot make an houourable
living in the country and
where there is a demand for
them, you will find this happening.
Therefore, two things arise out
of this. If you want to change this
whole system, if you want to root out
thic evil, the whole structure has to
be changed. It is because of the eco-
nomic or social system. Let us not
deceive ourselves. But as long as you
do not do that if you try this
half-heartedly by superficial methods,
restricting certain areas—that is what
you see in Civil Lines and in content-
ment areas—it is not going to help
you. You want to restrict this to some
place which is normally called the
‘red-light> area. And then you want
additional police post in these areas.
This is what your Bill is trying to do.
I would beg of you to consider this
-once again. Now, you want to tackle
‘this problem. It breeds disease, You
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know the incidence of venereal disea-
ases which is growing today in ull
metropolitiian cities has gone up in a
gigantic  proportion. What is the
root cause of the disea-
ses in young men? These unfortunate
women. Therefore, in a place like
Delhi or Bombay young men who visit
those areas have no homes and they
go there for physical pleasure because
your society does not allow any other
relationship, and, therefore, this is
happening. What cannot be cured must
be endured.

Now, you try to look at this prob-
lem from the social point of view.
Have enough services for women. It
is no use keeping these women in
homes. How long can you keep them
there? Is that rehabilitation? I think
you provide them alternate jobs. Then
it is understandable ] think the only
practical way of tackling the prob-
lem today is be honest and make
some improvement because if there
is a system already, it will be there.
If you stop it in a very strict manner,
it will spread out. Therefore, contain
it and give medical assistance and
recognise it. I think that is the only
practical approach in the present so-
ciety. Recognise legitamise and regis-
ter and treat them Get doctors to
give medical assistance. That will pro-
bably make them medically better
because if you go to some of these
areas, you will find the horrible con-
dition of these women. You can at
least try to improve their lot and help
them with medical assistance and
other assistance. I think that is the
only practical approach. This would
mean trying to conceal the conscience.
I would say that trying to suppress
the immora) traffic is hypocracy. You
are not able to change the whole
social and economic structure. You
have to live with this. But at least
be honest yourselves and try to help
these unfortunate women to improve
their conditions both physically and
otherwise. If you can give them any
alternate jobs, give them jobs, that
is understandable. But otherwise I
feel that this Bill Jdoes not deal with
the problem. It will not solve the
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problem. It will only make it worse.
Punishment is no solution of the pro-
blem. As long as there are men who
would demand women for this pur-
pose, this unfortunate practice will
continue. We are having prohibition.
You are trying to persuade the people.
You know full well that you cannot
stop men drinking because he  will
make his own home a place of drink.
How wil] you stop it? That is  fad
of our Prime Minister, namely, prohi-
bition. Do not make this another
fad of the Education Minister. I think
the Education Minister will take note
of this and be realistic about it.

MR. DEPUTY-SPEAKER: Before
I call Mr. Bala Pajanor, I may tell
you that I have received slips from
Members even after the extension of
time. I am sorry I will not be able
to accommodate all the Members.
Even these Members who have given
their names earlier will not get chance
to speak. Mr. iSathe’s name was
sent by the whip and I have called his
name, Therefore I will only call those
who have already given their names
Now, Mr. Bala Pajanor.

SHRI A. BALA PAJANOR (Pondi-
cherry): Sir, you have called my
name. I am grateful to you because
you have given me a chance to ex-
press my views in this matter, not on-
ly on my own behalf but also on be-
half of my party. I need not lecture
on the question of morality and moral
values because many of the Members,
I feel, have become doctors on this
subject tc speak on the suppression
of Immoral Traffic Act. But I would
dwell on certain issues.

I think Mr. Sathe has correctly put
it. How far the Education Minister
has presented the problem to this
House so that it can reach this coun-
try in the correct perspective? In the
Statement of Objects and Reasons
he has said. “The Suppression of Im-
moral Traffic in Women and Girls Act,
1956 was enacted in pursuance of an
International  Convention signed at
New York in 1950.” It is because of
that this Act has been introduced.
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It is not so. Much earlier than that
date, our Constitution Provides for it.
Article 23 states:

“23 (1) Traffic in human beings and
beggar ang other similar forms of for-
ced labour are prohibited and any
contravention of this provision shall
be an offence punishable in accordance
with law.”

Only on that basis, our Government
has come forward with the Bill. Of
course, this International Convention
has helped our various Governments
to formulate lawsto prohibit immoral
traffic or to prevent the trade of girls
and children in this country. Sir, I
am in agreement with many of the
speakers when they say that it is such
a delicate subject and a lot of preach-
ing is made but very little practice
is being done. I cannot say how many
of us have seriously believed in our
elequent speeches. They have read
great books that are written on that
subject. If you cannot make research
on this, I can tell you that right from
the times of Kalidasa, our own people
have written many articles on this
subject for and against.

Some people may say that it is a
biological urge and you cannot stop
it. If it is a biological urge, you have
to regulate it for the sanity of this
country. The Education Minister, I
think, after consultations with the
Law Ministry and in pursuance of the
64th report of the Law Commission
headed by ex-Chief Justice of India,
Shri Gajendragadkar has come out
with this Bill in order to effectively
implement the law of 1956. I have
thoroughly studied this and it seems
that it is only to help the police and
the courts and to do away with the
lacunae that were there in the 1956
Act so that this law could be effec-
tively implemented. I have no grouse
against these amendments except the
last portion where you are providing
or bringing forth justice of the worst
fashion in !the form of summary trials.
It would have been all right, if you
had tried to help the courts and po-
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lice in order to check this nuisance in
this country. Along with that, you are
going to have this provision for sum-
mary trials of these cases. 1 do not
know, what will be the fate of this.

As I said in the beginning, it is a
matter more of touching your con-
science than of preaching things in
this House. I know pretty well that
there are many police officials—I do
not want to drag in the judiciary
here—who are hand in glov with this
trade in this country. We know that
it is a problem to contain this evil in
urban cities and public places because
of the connivance between the police
and the institution of prostitu-
tion. By providing for this
summary trial, you will be
encouraging these people to make
more money. There are notwo opin-
ions that this evil needs to be eradi-
cated but we disagree only on the
question cf implementation part of it.
1 am afraid, you are going to give a
very bad weapon in the hands of the
police and the courts and it will br-
ing about more corruption.

I have gone through the report of
the Law Commission. They have made
a comparative study of this trade or
the custom or the culture as some of
the countries explained in their own
records. The question is how to con-
tain this evil. At the same time, you
cannot forget the historical things that
have taken place after independence
in this country. I had an occasion to
attend ‘Social Work Camp’ at Beri-
pur under the auspices of UNESCO
sometimes perhaps in 1957 and to see
the refugees who took to prostitution
due to economic necessities to fill
their bowl. They take to it due to eco-
nomic necessity or their survival and
later on !it becomes an evil. Now
what about the affluent society? I
have read the book ‘Prostitution in
India’ by Shri Profulla and it is a very
good book. It costs Rs. 60/-, There he
has stated how the affluent class peo-
ple, the so-called upper class people,
also take to prostitution for various
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considerations. The idea is noble; there
cannot be two opinions about it. We
are all with you to curb ang to eradi-
cate this evil. Dr. Ramji Singh spoke
yesterday in great anger about this
evil of prostitution. It is very easy
to say all these things, but we have
to devise proper means to curb this
evil effectively. We have to see in
what manner, this practice is being
done. I am sorry to say that not only
in politics, but even in administration
the supply of women takes place; it is
not only for coins, but for other consi-
derations also. It is done for seeking
promotions, for gaining political fav-
ours as also for economic favours. The
law looks only from the angle of those
who cannot go very near to this kind
of society. That means. you are dis-
criminating certain class of people. I
am in agreement with you to eradi-
cate and prohibit this evil in public
places, but T do not agree when you
conveniently and !covertly leave such
class of people who co-exist in this
country. The poor class of people and
the middle class of people question us.

280

They say, “If you are a rich man
in this country, favoured by the politi-
cal prophets or exponents, you are sa-
fe” I do not know why the Law
Ministry has not suggested ways and
means to deal with this. I think one
of the suggestions made was to punish
not only the female element, but also
the male one. But you have not sug-
gested it. The recommendation was
made. If you say that a legal impedi-
ment is there, and if you are going
to take a technical view, I am afraid
I cannot say anything more. It is a
matter which is to be dealt with as
a reform, and not through legislation

1 remember reading something in
this conection; it is not a joke. In one
of the publications, an instance was
quoted of a politician making a spee-
ch—and a prostitute was listening to it,
sitting in the next house. The politi-
cian said, “our mother-hood must be
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saved. Our women are being traded
and our poor women are at the mercy
of the vested interests.” He said soO
many other things of this nature.
Somebody told that prostitute, “Here
is a good man who is speaking with
so much vehemence, He can help you.”
‘To this, the prostitute replied: “Don’t
take him seriously. Within half-an-
hour, the very same person will be at
my house.” This is a fait accompli,
which you cannot deny.

Government has done good think-
ing on this subject, but not a compre-
hensive and detailed thinking. It has
not taken the people into confidence. I
would suggest that you must have
had a national discussion on this mat-
ter. When the International Conference
of Women was held in 1966, and again
in 1970, they said:“It is our birth-right.
Who are you to question us? When
men can do it. why not women?” In
a previous conference also. such an
idea was expressed, because thev were
not educated on the subject. A nation-
al dialogue must have taken place on
this. I do not know how far we are
familiar with the changing attitude of
people in the age group of 18 to 25
and of people in schools and colleges.
They ask us, “You people come to
propagate family planing and tell us,

in our schools and colleges,
evervthing. Thus it is only vou
who have given us a clue for ijt.

Thig is a verv serious question. It
iz not by passing laws in Parliament
that we can solve the prohlem. You
cannot eradicate it that way. T cannot
see the TV programmes at 8 O’clock
‘in the night with my daughter aged
8 years. What is shown there is non-
sense. You are giving voung people
all the clues. That is why I suggest
that all of us should read Alvin Toff-
ler’s “Future Shock”, so that the
generation gap can be understood to
some extent. The young people say
‘that the TV programmes explain
-everything, and so they give a trial
to them in their schools and colleges.
Then it becomes a habit. There also.
prostitution develops. They are en-
couraging prostitution there, for the
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sake of certain favours, When I cay
that men also should be punished, I
did not mean to do it, simply to sa-
tisfy people. Why should women alone
be punished when mep are also invol-
ved? It is a question, some people
say, of the law of economics viz. of
demand and supply. If more men de-
mand more women, more women de-
mand more men also. (Interruptions)
Thig is/a matter which we have to
consider from a social angle, I am not
objecting to this legislation, I under-
stand it, and I welcome Government’s
intentions. But the question is, how
far are you going to implement it.

15 hrs.

The report is very nice, You also
read it from other angles. I do not
know what prevented you from hav-
ing a national dialogue on this. You
ought to have a dialogue on this. You
are having conferences on family
planning and many other things and
you are wasting a lot of public mo-
ney. 3But vou nevar thoucht of havin~
a conference or a discussion on this
subject in all the urban cities of this
country.

Before you brought forward this
legislation, we knew pretty well that
such legislation was coming to this
House. But how many people are
aware of it? You are only interested
to strengthen the handg of the police,
to give easy trial for the Magistrate
and so on. You want to define here
and there some lacuna which will not
satisfy you. So, with these words, I
appeal to you by saying that by pas-
sing such a legislation alone you
cannot contain it. because I am afraid,
in many angles, we are losing our
moral, I am not a big moralist to
speak  about it, but after reading
some books on moral and marriage,
I have come to the conclusion that
this will not help you, because the
younger generations are not going
through Mahabharata or Gita or
Bible. They are attracted towards
certain things which are very fasci-
nating to them, which you and I can-
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not stop. So, if you are not able to
march with it, it is better you leave
it to the younger generation to rule
this, country,

1 am getting a feeling that by
taking up any piece of legislation,
you are becoming highly dogmatic;
you never practice it. You are only
preaching it. You do not practice it.
When you come forward with certain
dogmas, you ;do not consider what
the younger generation wants to do
in this country. When I say this thing,
I do not say with the intention of
becoming the Prime Minister of this
country tomorrow or day after tomor-
row, but I want to tell you that on
every aspect of every legislation I
will go on repeating my statement,
because you are not able to follow
the younger generation of this coun-
try. That is why you have made a
big mess in this legislation also. When
you are reviewing this legislation of
20 years back, that is, 1956, vou have
not considered the aspects of 1976-77
and 1977-78. You have not gone to
the roots to the schools and colleges
how boys and girls take it. You have
not considered what boys and girls
in schools and colleges are doing prac-
tically in this country. You have not
considered what the new generations
that are living in the villages and
others places are doing. May I tell you
that it has become a fashion for these
people to have this kind of life?

If you take the histary of American
civilization if vou take the history
of Canadian civilization, if you take
the history of Paris civilization, you
will find that there it started 50 years
Bvgo. There if you have gone to a
girl, you are considerd to be a bigger
man in society; and that is taking
place in this country also. You cannot
deny that I can quote certain people
who are high ups. They come and
boost and say that they have an ap-
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pointment with cinema artists or guest
artists. That has become a lacuna.

When there was prohibition and
when people used to drink behind
the screen without noticing it, that
became a statug symbol for them.
Such things are taking place and you
have not considereq this mstter.

Why I say this is because you are
trying to restrict these institutions not
to be near the Church, not to be
near the temple, not to be near schools
and colleges or not to be near places
where people will be poliuted in
their moral value. But when you
have it ang if itisdonebythe high
class society, then this is being con-
sidered as a moral virtue for such
people. I hope this House will under-
stand this point. Wherever it exists,
wherever jt is pleasureably permitted,
that is to be stopped; and for that
you need guts and for which the
younger generations have got guts to
stop it.

*SHR] GOVINDA MUNDA (Keon-
jhar): 1 welcome the suppression of
Immoral Traffic in Women and Girls
(Amendment) Bill which has been
brought here for discussion and pas-
sing by the hon. Minister of Educa-
tion, Social Welfare and Cultural Af-
fairs. It would be improper for me
if T do not participate in such an
:mportant Bill.

Sir, Adivasis and Harijans of our
country are not aware of this Bill
that we are going to pass now. Even
men like me have come to know about
it-only when this Bill was introduced
in this august House. It is not easy
for them (Adivasis and Harijans) to
know about this piece of legislation.

Prostitution was not there among
the Adivasis and Harijans. With the
growing population and shortage of
food they had to work in different
mines and fields. Then they started
mixing with  various other people
from other communities and sections

*The original speech wag delivered in Orlya.
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of our society. With the increasing
poverty and social evils they had to
take to thiz vice. But they indulge
in such vices in the far-flung areas,
viz., forests and hilly tracks which is
not at all visible to others. But this
immoral traffic now prevailing in
the big cities like Bombay, Calcutta
and Madras is being indulged in by
licensed institutions. This vice is not
there ip foreign countries.

While pointing out the reasons of
this immora) traffic and find some so-
lution for its eradication 1 would like
to suggest to the hon. Minister that
education can solve this problem. Due
to lack of education people \re tak-
ing to thig vice, Merely by passing
this Bil] we cannot achieve our goal.
Evepn if we engage police men to
check this immoral traffie it cannot
succeed. The reason for this that
there is every possibility that the peo-
ple indulging in such affairs may give
bribe to the police men and escape
any punishment. In this way a pro-
stitute who previously charged Rs. 5/-
may now charge Rs. 15/-. Thus she
will not only go scot free but also get
encouraged in pursuing this evil be-
cause of the protection from the police.
This is why I say that education alone
can :olve this problem. Through edu-
cation these Adivasis and Harijans
wil] get moral strength. We will
thereofre have to educate our people.
In this context I would like to suggest
to the hon. Minister to recruit some
educated women in the police depart-
ment. They should be posted spe-
cially to check this immora] traffic.

It has been =zaid in Section 5(b)
that within 5 distance of 200 metres
of any place of public religious wor-
ship, educationa] institution, hostel,
hospital, nursing home or such other
public place of any kind sueh immo-
ral traffic will not be allowed. In
other words, this Bill allows this vice
at any place of 200 meétres away from
the enumerated places. So we are
allowing such prostitution by virtue
of the present Bill. Sir, I would like
to respectfully submit to our Educa-
tion Minister and the Prime Minister
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to take some bold decisions to eradi-
cate such evil from our society for-
ever. They shoyld not pass this Bill
haphazardly rather they should in~
sert some other comprehensive pro-
vision which can help in achieving-
our purpose.

Sir, Adivasis and Harijans are be-
low the poverty line in our country.
If this Bill whieh was first introduced
in the year 1956 and is now reintro-
duced is passed, then the evilg of our
society ocan be checked to a large
extent.

While concluding my speech I would
like to suggest to the Minister to lay
proper emphasis on education. Food,
shelter and clothing should be pro-
vided to everybody in the back-
ward areas that they do not fall
victimg to such vices. Old days have:
gone by in the changing circumstan-
ces we should take some bold steps to
reshape our society. With these words-
I support this Bill wholeheartedly.

st miee (fasiz) © Surerw w@rEw,
qEt &Y fawe & AT A™H Y &0

IATAR ARG : UTTA HIAT AT /AT g,
afet foe & wrg &7 A9 T &

Let me make it very clear that I
know whom I am geing to eall and
whome I am not going to call and I
make no distinction nor any favour
while calling the members. I go by
certain principles and I stick to them.
Unfortunately, some people get left
out. I cannot help.
oz aa gy qedl & fausg @ g, fas
o # fo ol w7 @ §
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*SHRI A. V. P. ASAITHAMBI
(Madras North): Mr. Deputy Spea-
ker, in our country prostitution has
grown by leaps and bounds especially
after independence, and has not dec-
lined even by a decimal point. The
principal cause for this sordid state
of affairs is that all these years we
‘have tried to tackle this social pro-
blem stringently and strictly in terms
of law and punishment. In many
parts of the world, where prostitution
“was rampant it has been reduced to
nullity now because of the persistent
persuasive efforts of the concerned
Governments. At one time in Ankara
Istanbul and such other premier
cities of Turkey, prostitution was a
‘byword. After the advant of Kamal
Pasha, he took personal interest in
the problems of those engaged in
this profession and he directly con-
tacted all of them to acquaint himself
personally with their problems. After
-that he did not adopt punitive mea-
sures for eradicating this social evil.
He did not take resort to laws or to
remand homes. He provided them
with all their primary necessities of
life like livelihood, housing, clothing
etc. and immediately promiscuity be-
came a thing of the past. Turkey
‘today is free from this virus.

From the days of Manchu Kings to
-Chiang-ke-shaik, in China prostitu-
tion was the principal mode of living
in cities like Canton, Shanghai, Tinsha
etc. Those dabbling in history must be
aware of this. Today, the Chinese
Government has got rid of this ende-
mic social evil not through legislation
not by treating it as a legal crime
"but by treating it as an economic ne-
cessity of the have-nots and by pro-
viding alternative jobs, housing, clo-
‘thing etc. the Chinese  Government
have rehabilitated the women. The
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moment their basic needs have been
met, prostitution has disappered like
the mist before the sun.

When foreigners ruled India, pover-
ty was widespread and unemployment
was the order of the day, which led
to prostitution. After Independence,
Prime Ministers Pandit Nehru Shri
Lal Bahadur Shastri and Shrimati
Indira Gandhi were all committed, at
least in words though not indeeds, to
the upliftment of the downtrodden.
Mrs. Gandhi formulateq lofty 20-point
programme to wipe out poverty from
the face of India. Now Shri Morarji
Desai, our present Prime Minister,
confidently proclaims that within 5
years he will create so many lakhs of
jobs in the country. I am of the
view that these are all mere play of
wordg and not a platform for cons-
tructive action. Poverty and unemp-
loyment stalk the land ceaselessly. As
Mr. Sathe pointed out, poverty and
social environment are the root cau-
ses for spreading prostitution. The
Central Government have not paid
any attention to the problem of social
transformation.

Our society is still steeped in age-
old traditional values. As my hon.
friend. Shri Bala Pajanor, pointed
out, I wonder why the man who
induces a womapn into prostitution is
not punished in our country. Why
should he go scot-free? In the mo-
dern sense, if a woman goes from one
man to another for sexual gratifica-
tion, it is prostitution. Draupadi, the
wife of five brothers known as Pan-
davas, who were the heroes of the
Indian epic Mahabharata, is eulogised
even today as the purest women; in
other words, prostitution is being ho-
noured. If such a mmi:zzuided genera-
tion is being instilled in the minds
of our people, naturally you can

*The original speech was delivered in Tamil
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imagine what a fertile ground is be-
ing created for the breedihg of pros-
titution. In the galaxy of Hindu Gods,
there are many who have got more
than two wives. The author of Bha-
gawat Gita, acclaimed as the highest
philosophic treatise all over the
world, Lord Krishna was roaming
around with thousands of Gopis. Even
today this ig depicted as the most
vivig exposition of religious fervour.
Is there any wonder that prostitution
gets propped up by religious injunc-
tions? I have referred to these things
with a view to emphasising the ur-
gent need for radically transforming
our society, lock, stock and barrel, if
we want to eradicate prostitution. We
should have g ration alistic approach
to this social problem.

Before a Bill of this nature is intro-
duced, the Government would be well-
advised 1o make a study of the exist-
ing social conditions and the steps to
be taken to improve them not
through legal measures but through
social reforms. Even after 31 years of
our independence, we have not consi-
dered it feasible to incorporate Right
to Work in our Constitution. When
there is no job opportunity and when
there is a large family to be looked
after, a helpless woman can trade only
with her body. A business-man in-
vests money. The suffering woman
makes her body the capital and earns
money for her and her family’s living.
The Government must not adopt a
dog-in-the manger policy. The Gov=~

- ernment must have a time-bound plan
to create job opportunities in the
country. When the women are wean-
ed away from prostitution, they must
have alternative jobs.

Then, the stranglehold of casteism
hag also helped in the growth of pros-
titution in “the country. The high-
class people are able to appropriate
all the amenities like medical ete.
provideq by the Government. The
poor people have to fend for them-
selves. After our independence,
many countries have become indepen-
dent and within 5, 6 years their Gov-
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ernments have been able to solve
the problems of employment, housing
etc. They have become self-sufficient.
In our case, we are day in and day
out confronted with the question of
vastness of India. Who asks you to
maintain such a vast couniry whose
growing problems are not being solved
by you? You can divide India into
small countries and authorities the
local Governments to look after the
needs of the people. Vastness is not
an excuse for your inability to solve
the people’s problems. Here in this
Bill, we are talking about establishing
special courts for this crime of prohi-
bition. The Central Government are
not able to appoint gpecial courts to
try black-marketeers, smugglers and
other anti-social elements and also
those who have misused their powrer
for personal benefit, Is the establish-
ment of specia] court only answer fer
eradicating prostitution? There is no
need for a special court for trying
prostitution offences.

As the hon. Members have been
demanding, I'also suggest that this Bill
must be referred to m Select Commit-
tee so that all these various sugges~
tions can be considered in detail and
necegsary amendmernts can be incor-
porated in thig Bill

With these words, I conclude my
speech. #
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MR. DEPUTY-SPEAKER: This is
not the time for moving a motion for
reference to the Select Committee.
You have made the suggestion.

DR. SUSHILA NAYAR: If the
Ministe: agrees. ..

MR. DEPUTY-SPEAKER: You
need not mention those names.

DR. SUSHILA NAYAR: I will pass
them on to the Minister und I will
ask him to do it; rather than my
moving this motion and mention
these names. let him move th. motion
with such changes in the names as
he wishes to make.

WR A A 7 fF A @F T WG g] qw
FuTa AT awar & 1§ T A ¢ et weew
7g g1 & & up snagfea fam @it q=
TWE AT A JIEA | 9 A, IT D A F (A
af @ oG | W S fae gATE AT @, S A
@ ZH S, A A v WEHl & WRE Saner
oeBT T FHA ¢, 99 F gOd agAl w7
wga fow w8 | 9ga et & qwS ¥ F ww
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THE MINISTER OF EDUCATION.
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): Sir, in cowse of the debate
on the general principles of this Bill
many noble sentiments have been ex-
pressed in this House. Similar senti-
ments have been expressed by many
people in many ages. in many coun-
tries. But unfortunately the evil of
prostitution continues.

1 have no dispute with the senti-
ments and I fully share with the hon.
Members the sentiments which have
been expressed, but as T told this
august House at the beginning, the
scope of this Bill is very much limit-
ed. If it is intended to have some Bill
which will ban prostitution altoge-
ther, then it cannot come by way of
amendment to this particular Act,
but there may be a comprehensive
law keeping in view various aspects
of the problem because unless we are
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aware of the causes which lead to
prostitution, it is not possible for us
to provide machirery and other pro-
visions for meeting those problems.
Now, let us see what these problems
are. Of course, many hon. Members
have suggested that poverty is one
of the major factors. To some extent
this is true, but this is not wholly
true because as an hon. Member
rightly pointed out, we should not
try to bring into disrepute millions
of poor ladies in our country who
are paragons of virtue and many
other hon. Members also have pointed
out that there is incidence of prosti-
tution even in the richer section of
society. So we do not have any
single factor which can diagnose the
problem in all its aspects. As a
matter of fact, the Committee on the
Status nf Women which has been
referred to from time t» time parti-
cularly by the hon. Member, Shri-
mati Bibha Ghose Goswami, has tried
to summarise the causes which lead
to nrostitution.

[ cunta:

“ta) Natural! events such a: death
af father/mother/guardian/hushand
ur telatives;

b}y Economic causes such as
poverty and destitution;

(¢) Domestic causes such as 1ll-
treatment or neglect by parents,
hushand or relative:

(d) Social causes such as  kid-
nanping. eduction. deception, bhad
mfluerce;

{e) Causes of physiological signi-
ficance such ag sexual urge, illegiti-
mate pregnancy etc.

(f) Causes related to mental dis-
position of attitudes such as igno-
rance, desire for an easy life and
moral values.”

So. you will notice that there are
multifarious causes and factors which
lead to prostitution and the scope of
the Bill is very much ljmi_ted. It can-
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not touch all these factors or causes
and meet the problem from all these
different angles,

It has rightly been pointed by
many hon. Members that the whole
thing depends upon basic changes in
our socio-economic conditions. Mrs.
Bibha Ghose Goswami referred to the
cases of China, Soviet Russia, Viet
Nam and many other socialist coun-
tries where there has been real social
revolution. I had occasion to wvisit
the People’s Republic of China and in
Shanghai we were taken to one of the
homes where former prostitutes were
kept. but they were being traineq for
the purpose of earning their living in
a proper manner. So, unless there is
basic social and economic change in
our country. the real purpose will not
be served simply by having various
measures introduced even in a com-
prehensive Act We have tried to
pass several sociu] legislations for the
nrevention of dowry, restriction of
~hild marriage, widow re-marriage
ote. but it ha- not been nossible for
1 to bhring the desired results.

Awcain. some of the hon. Members
rightly puinted out that much depends

on educatinn, and education of the
propos type U oshould say, because
nthor  hon Memhears  have also

pointed out that there are cases of
call girlt who come from ceducated
families. Therefore, it ijs not right to
say that simplv by having education
it will b possible for ug to meet this
menzee. [ tried to point out the seri-
ousness of the problem and the com-
plesity of the causes which lead to
pro.titution.

So, in this Bill if we try to bring in
all these matters, it will go against
the scope of the Bill, and ultimately
we may require a fresh Act, which
will not be an amending Bill of this
nature. This T would like the hon.
Member, to consider very carefully.

It is not correct to say that nothing
has been done to consult the public
in this matter. We have not got thi:
Bill al] of a sudden. As hon. Mem-
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ber Dr. Sushila Nayar, who was her-
self Minister of Health and also for a
long time President of the Association
for Mora) and Social Hyglene which
has now changed its name to Associa-
tion for Social Health in India, has
indicated, for about 20 years people
have waited for a measure of this
type. Ever since this Act came into
force in 1958  complaints had been
received against jt. Then various
State Governmentg were from time to
time consulted, then expert groups
were set up by the Social Welfare
Department, and they considered the
different aspects of the problem. Then
again  there wa; this Committee on
the Status of Women in India, and
they have in their report at para-
graphs 3.313 to 3.334, in all these long
paragraphs, elaborately considered
the different aspects of the problem,
and towards the end, they have said:

“It is important that certain
changes be made in the Act to help
eradicat, this social evil.”

So. the Committee also suggested
what changes should be made in the
Act. More than that, the Sixty-fourth
Report of the l.aw Commission deals
entirely with this particular Act.

An hon. Member has rveferred to
the 64th Report of the Law Commis-
«ion. It hag elaborately gone through
cach of the sections of this Act. Tak-
ing al] the:e things together. we have
come to the conclusion that the Act
has been discussed at national level.
Similarly those associations. which I
have, referred to just now, viz., the
Association for Moral and Social
Hygiene in India and the Association
for Social Health in India which has
<ucceeded it. have made some sugges-
tions to the Government and after
discussions, thig particular Bill has
been brought before this august House
after 20 years. The Bill ha: been
largely based on the important Report
of the Law Commission »iz., the 64th
Report. 1 have. not brought this
Bill of my own sweet will. The pro-
visiong which are incorporated here
are not based on my own Ways of
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thinking. We have based this Bill
almost entirely on the Report of the
Law Commission of India, viz., the
64th Report. I will therefore, most
humbly request the hon. Members to
consider thic aspect of the case.

Then there are many points which
have been mentioned during the
debate. But as we are discussing the
Keneral principles, it is not proper on
my part to give replies to all the vari.

ous other points  which have been
made.

But I should submit that this Bill
was introduced by me in the last
session of the Parliament and there
had been a long gap between the two
sessions of Parliament. If there had
been any lacuna in this Bill, I should
have expected that amendment; would
have come and we would have got
time to discuss some of those amend-
ments. But that has not come.
Now the position is that a suggestion
has been made that we should refer
this Bill to a select Committee. As
you know, even if the Bill is referred
to a Select Committee, it cannot go
beyond the scope of the Act and also
the amending Bil] which seeks to
rectify the defects of the Act. The
Select Committee. for instance, can-
not tackle the question of abolition of
prostitution because the purpose of
the Act iz very much limited, as the
Law Commission itself has clearly
pointed out in page 6 of the 64th
Report. T quote:

“In short--(i) profiting by the
prostitution of another person. o

(iiy exploiting another  persons
for prostitution o

(i1i) soliciting in a public place
ete. are the broad categories of the
main offences c-cated by the Act.
But a woman or girl who offers her
body for hire without soliciting or
doing any of the other acts men-
tioned in the penal sections, is not
guilty of an offence under the Act.
The Act thus, stops short of ban-
ning prostitution  absolutely and



299 Suppression of Im- NOVEMBER 22, 1978

[Dr. Pratap Chandra Chunder]

deals with only certain gpecified and
concrete forms of immocal con-
duct...”

So no ultimate purpose or useful
purpo-e will be served by referring
this Bil] to a Select Committee. As
I could understand from: the trend of
the discussion, if jt is intended to ban
prostitution altogether, that will go
bevond the scope of the Act and no
Select Committee under our present
system can deal with it. Therefore,
if it is intended by the House that a
comprehensive Bill may be con-
:idered, any private Member can
bring such a Bill or if some such draft
or model Bill can be sent to me, we
can coasider that along with this par-
ticular Act. It is not difficult for the
House to have a broader Bill and in
that Bill, it may be possible to con-
sider this particular Act, as amended
by the House and incorporate the
provisions of the Act of 1956, as
amended, in that broader Bill. But
this is a time-consuming process. Al-
ready twenty years have passed. Al-
ready so many important Committees
have said that the real purpose of the
Act, even in its limited scope cannot
be achieved becauze of certain
lacunae. So, we have brought this
Bill before this House for considera-
tion. Without further continuing my
speech, I would most humbly request
the House as I have already moved,
that the Bill be taken for considera-
tion.

SHRI VASANT SATHE (Akola):
Even within the limited scope of this
Bill, what prevents you from making
a provision—as you said, you cannot
bap it—but wherever prostitution is
there, why can't you take certain
measures to see that at least—as I
pointed out in my speech—from
physical and health point of view,
venera] diseases are not spread and
you take care of that. At lea"t that
much cou'd have been broucht within
the scope of this Bill. Why can’t
you do that?

DR. PRATAP CHANDRA CHUN-
DER: The suggestion made by the
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hon. Member is ve ood.
updergtand, there arl;ymgany p'l:gvif
slons in the State Acts also regarding
hgalth and other matters. But, ag I
said, the scope of the Bill is limited
to suppressing jmmoral traffic in
women and girls. Therefore, the
suggestion does not fit in with this
purpose although his suggestion is
very vital and valid.

MR. DEPUTY -SPEAKER. The
que-tion is:

“That the Bill to amend the Sup-
pression of Immora]l Traffic in Wo-
men and Girls Act, 1956, be taken
into consideration.”

The motion was adopted.

MR. DEPUTY SPEAKER: We
now take wup the clause-by-clause
consideration of the Bill. There are
some amendments. Is Mr, Narasimha
Reddy here? He is not here. So 1
will put all the clauses together 'to
the vote of the Housze.

The question is:

“That Clauses 2 to 20 stand part
of the Bill.”

The motion was adopted.

’

Clauses 2 to 20 were added to the
Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

DR. PRATAP CHANDRA CHUN-
DER: I move:

“That the Bill be passed.”

MR. DEPUTY SPEAKER: The
question is:

“That the Bill be passed.”

The motion was adopted.



